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Respondents 

Counsel for the 
applicant 

Hon'ble Shri G. Sreedharan Najr 

Heard counsel for the applicant. 

2. 	The relief that is clained in this application 

by the Son of a deceased Telecorrunication Office 

Assistant, who expired on 28.4.1979, is to direct the 

• respondents to consider his case for compassionate 

appointment and for quashing the orders rejecting 

the request in that behalf. 
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3. 	Time and again, this Tribunal had occasion to lay 

down that the objectof compassionate appointment to 

the dependents of deceased Government employeeis for 

immediate assistance in. cases where the family of the 

deceased is in indient circumstanceS so that it cannot 

pull of f in view of the demise of the bread-winner. In 

the instant case, it is. seen that immediately after the 

death of the employee, his widow,, the mother of the 

applicant1 put in a representation for compassionate 

aPPointmentfrlhich ws examined by the High Power ,- Committee 

and was rejected as early as on 19.3.1980. The fact that 

the applicant had not attained majority at'the time of 

the death of his father does not mean that on attainment 

of majority, years after the death of the Government 

servant, he can stake a claim for compassionate appointment 

in relaxation of normal Recruitment Rules. The ruest 

made by the applicant 1 s again Seen to have been examined 

by the High Power Committee and not approved, for which 

in the circumstances of the case, it cannot at all be 

faulted. 

	

4. 	The application is rejected. 
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FN 


